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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

REPORTED DISCONTENTMENT AMONG HAND-
LQOM AND POWERLOOM WEAVERS IN UTTAR
PRADESH ON ACCOUNT OF HIGH YARN 

PRICE

SHRI NARS1NGH NARAIN PANDRY 
(Garakhpur): Sir, I call the attention of 
the Minister of Foreign Trade to the follow­
ing matter of urgent public importance and I 
request that he may make a statement 
thereon:

The reported discontentment among 
Inndloom and powerioom weavers 
in Uttar Pradesh on account of high 
yarn price, non-availability of finan­
cial assistance from nationalised 
banks and non-disposal of accumulated 
stock.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): Mr. Speaker, Sir, 
As a result of the short crop of indigenous 
cotton amounting to 53 lakh bales only in
1970-71. there was an acute shortage of cotton 
and abnormal rise in its prices. Conse­
quently, the prices of cotton yam increased 
during this period. The annual production of 
both cloth and yarn in 1970*71 were the lowest 
in 20 years. As handloom, powerioom and 
hosiery units found it difficult to obtain 
supplies of cotton yam at reasonable prices, 
a Yarn Pool Scheme was introduced in 
February, 1971, to alleviate to some extent the 
shortage of yarn felt by these sectors. The 
prices at which participating mills were required 
to self yam were the average of the 
prices of particular counts attained 
during October, November and December, 
1970. The responsibility for distribution of 
the yarn allocated under the Scheme rested 
with the State Governments, The scheme 
has been extended recently to cover the 
quarter March-May, 1972. Allocations for 
this quarter will be finalised shortly.

The Textile Commissioner has allotted 
1433 bales of hank yarn (for handlooms) 
and 4650 cases of cone yam (.for powerioom*?) 
to U. P. for the period from October* 1971, 
to February, 1972, under the Yam Pool 
Scheme. This allocation Is equivalent to 
90% of the State Government's demand for 
hank yarn and 86% of the demand for cone 
yarn. The above percentages were the 
highest for U. P , among all States. U. P. 
has accordingly been given a special treat­
ment during October-Decembe% 1971. 
Allocations for March-May, 1972. are still 
to be made. Discussions with representa­
tives of the Government of U. P. are being 
arranged, before finalising the allocation for 
this quarter.

Of late there has been some difficulty in 
the regular supply of staple fibre yarn to 
the weaung units and the prices in the 
market rose considerably. This has been 
mainlv due to the strike, for nearly 21 
months, in the pulp factory of M/s. Gwalior 
Rayons who arc the main suppliers of staple 
fibre. However, as a result of the efforts 
made by the Textile Commissioner, the Man- 
made Fibre Spinners Association, represent* 
ing the mills in Northern India, have entered 
into an agreement with the weavers asso­
ciations to supply 50% of their production 
at agreed prices. Under this arrangement, 
the Spinners Associa‘ion has p>aced at 
the disposal of the U.P. State Textile Corpo­
ration 3,500 bales per month of staple fibre 
yarn for distribution to weavers in U.P. 
The U.P. State Textile Corporation 
has already arranged to life the yarn allotted 
to them in the month of February, 1972. 
The Association has issued instructions to the 
mills regarding similar supplier during March, 
1972. These supplies are in addition to those 
being made by the mills through the normal 
trade channels at market prices. The 
quantity of 3 500 bale< has bee*' arrived a*, on 
the basis of 50% of the supplies notmally 
made to the weavers in U.P. by the mills. 
The U.P Government have stated that their 
requirements are about 11,000 bales per 
month. The question of assessing their exact 
requirements and anangmg additional sup* 
plies is being considered, in consultation with 
the State Government and the Spinners 
Association.

As regard sanction of institutional finance 
for the development of the handloom indut*



try, a scheme under which the Reserve Bank 
of India grants working capital finance to 
weavers* co-operatives, through the Co* 
operative Banks, is aheady in force. A 
Committee consisting of the representatives 
of the Reserve Bank of India, the State Bank 
of India and the Secretary, AH India 
Handioom Board, has also been formed to 
examine the matter and report as to how 
working capital finance could be provided 
to weavers' cooperatives through State 
Bank of India, etc. Further action in the 
matter will be taken after the Committee 
has submitted its Report.

With the eas.mg of the cotton supply 
position, the prices of cotton yam arc likely 
to come down m the next 2 or 3 months.
[t is hoped that with the Gwalior Rayons 
coming into full production, the supply of 
staple fibre yarn would also improve. The 
difficulties of the handioom and powciloom 
weavers in obtaining their raw muterial 
re q u ire m e n ts  will, therefore, be shortlived. 
The situation is, however, being closely 
watched a n d  an oflicet of the Ifcxtile Com­
m iss io n e r  has been specially deputed to 
establish liaison with the State Government 
and the Weavers.

6. We have been informed that the U.P. 
Government have announced the following 
two major decisions concerning the hand* 
loom industry: -

(i)To appoint an Enquiry Commission 
to look into thi problems of the 
handioom industry; and

(ii)To act up a Handioom Financing 
and Marketing Corporation.

Wo arc further informed that the hunger- 
strike of the weavers has ended after the 
announcement by the U. P. Government.
I may assure the House that the Central 
Government will render all possible assis­
tance to the State Government in resolving 
the problems of the weavers.
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SlIRl A. C. GLORGE; ThcJbon. Mem­

ber has described in detail (he pitiable situa­
tion of the weavers in U.P. I am not going 
to dispute his figures, nor am I going to 
quarrel over some diffeicnocs this way or that 
way. The basic truth is that the weavers' 
plight is not enviable They are having 
difficulties. The yarn prices had been 
going up and the price of their production 
is not going up appreciably in comparison
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with that. But I nriy submit that many of 
the difficulties raised by the hon. Member 
are to be wived at the State level.

During the Fourth Plan period, while 
finalising the allocations, we ate not going 
into details regarding the different projects. 
It is foi the State Government to do that. 
The Central Government will be giving block 
grants or aid or loans. It is for the State 
Government to allocate money out of these 
block giants for different schemes and 
pnortics according to priorities. Many 
of the problems raised by the hon. Member 
cm be solved by the State Government 
by their paying more attention to the actual 
problems of the weavers.

As 1 have said, the problem arose because 
of the pool ctop ofcottcn last year. We 
had only 5* lakhs bales and naturally, the 
yarn pi ice* went u p .  We needed at least 
W  million Kg. of yirn production, but our 
production was only 8f>5 million k g 
So, there was naturally a shortfall of 35 
million k g This was rcfloctcd m the market 
pi ices, and the yam pi ices went up We are 
taking all measures to bring U down, and 
those arc the measures which I have given 
in mv detailed statement. I hope that the 
hon Mjmbei is convinced that the Govern­
ment of India are taking all mea&ures within 
their purview The hon. Member has point­
ing out certain figures prevailing in 1951 
and subsequently. I have got figures to 
show that iccentl>, at least, duung the past 
three or four months, icflectmg the fall in 
prices of cotton, the yarn prices are also 
going down. I may again assure the hon. 
Membei that we are taking all measures 
that arc within the purview of the Govern­
ment of India.

tift w h  f m  w q v t  ( f o f o r r ) :  
irsft % art m r ?  fern % 3

t  sPTSiT ^  4 *  M U  

$  irf  1 3f t t m
fa r  t  *r$ 11 *t<t 

ft. \ araw *1* m  ft f a  
in f e r  % 3prx  wk W

11 w f t  n *  ^  

|  f a  f irp rr i f t r

in UP (CA)
p  srnrr s r t *  #  ^ n r  <n; try rf a , ^  
w n  m r §  zftx w w r  **r #  #  err** 

m  m s  11  #  irr#
stpt ^  ̂ rnr ^ iz r r

ft1 t  *pf&rr£ f a r  i
w r^ r  #  m r  ^ r f t  s r o t

t c  y re rf t  m x  <rf?«rn: % «W t
$  fa r  g f  i cft^r

t ,  ^  tsftan ft m m x  
#  n u t f  f a r  ft, jq f t r f ^ r -

* n ft  ^  aftr
s r m t  ^  f a r
11 A w m r  ^ r r i  fa T r?*  T O n ff
#  ^Id^ ltt 5RT 3fPT 3ft $

%, ^ rffr  srrq-

? WT 3TPT % #  fjftcTCfa
5f>T*r *TT f a  ^ f f r  3TPT Tjsq'

<TC g t  ? i t ?  3TITT 3TPT ^Fffm

S R ir eft fO T  ^  #  3TTT

fm r  5rrf?T«F ̂  JTTirr^ &r
§  ^  I ,  fewrqp
m x in i  *rr '<m$ qT̂ r 
snr* |  spnjffV ^  ^  ? a m  *?fr |  cfr
t o  v *  ’ far ^T
crrf% W T K  t  W V̂PT w  ^  
?T%?

W  3TTT «TWK
^  w t  w w i  «pt 

an ^  tftx  
s r w d  apt f t f r o r  ^Tm qx s tf t #

T? TO?

t ? #  j i r r  t m r  nt? *mr 
i f  arn it w

* | ?  sft htPr : ^
i t  *r$, firct a n ^ w r  f e r r  t  ? 
tot arm* t??fr ^  t
mf<P ^  srn jR  g t r ^ f t  f  aftr



14? Plight of Handioom and MARCH 28,197S Powerloom Weavers 146
in UP (CA)

[«ftC T 9T fW
ssfr ^  «fT f i v fa

« ♦ ?

sf«Ff ?r n rc ft $  8R 
f r o  t o #  5fa*siT$r
8T3# a ^ ^ Rft I ,  ÊT ^ P F t ^ T
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SHRl A. C. GEORGE ; It is not true that 
the Government of India were indifferent to 
the problems of the weavers. I explained 
in my statement that as early as Feb. 1971 
when there were signs of yam prices going 
up, we introduced a yarn pool scheme and 
it was through the scheme that we were 
operating allotments.

The hon. member was suggesting that 
there is a lot of exploitation going on bet­
ween the supplier and the consumer. It 
is precisely to avoid this that we made 
the allotment to the UP State Textile 
Corporation. When the allotment is through 
the Corporation which is a public sector 
enterprise, naturally we thought that it would 
be operated better. So there is no question 
of exploitation taking place in that sector. 
The allotment is made to the Corporation 
itself.

As for handioom export, we have been 
making all possible efforts to boost it. It

is quite visible by our recent attainment 
also. Last year our handioom export was 
only Rs. 13 crons. This year, though 
we had targeted for Rs. 15 crores, I am 
happy to inform the House that our export 
is going to beyond it and will reach 
Rs. 15.7 croies.
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SHRI A. C GrORGE Sii, the hon. 
Member has pomted out that a Minister in 
the U P. Government has passed on the buck 
to the Central Government. I do not pro­
pose to pass the «ume buck back to the 
Uttar Pradesh Government Whatever is 
the Government of India’s responsibility, 
we are prepared to take it. I was only 
pointing out that with the recent changes in 
the allocation of finances necessary for different 
development projects, block grants and loons 
are given, and it is for the State Govern­
ment to decide the priorities and allocate the 
maximum to whichever field it is necessary.
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[Shri A. C, George]
There arc certain points at which the 

Government of India is helpless. For 
example, regarding co-operatives, I do 
concede that there are some malpractices 
going on in the co-operatives, but it may be 
more within the purview of the State Govern­
ment to prevent these, and we, on the side 
of the Government of India are prepared 
to co-operate with it. Beyond that, such 
malpractices cannot be stopped by the 
Government of India alone.

Regarding the allotment of 11,000 bales, 
it is true that the U.P. Government was 
the opinion that they needed 11,000 bales, 
but on a study made by the Textile Com­
missioner, it was found that it can reason­
ably be met with 7,000 bales. Out of 7,000 
bales, more than fifty per cent were earmarked 
and allotted. It is not that this Ministry 
alone is doing this; the normal trade channels 
are also there. Beyond that the allotment 
to ths U.P. State Textile Corporation is made. 
The hon. Mvsmbsr says about certain reser­
vations being made for the handloom pro­
duction. Even now we have got certain 
reservations for handlooms and powerlooms.

SHRI S.M. BANERJEE (Kanpur): I 
think the hon. Minister is aware that on 
22nd March, 1972 nearly 50,000 handloom 
weavers from all over U.P. held a big 
demonstration before the Council House in 
Lucknow. Their demand was supported 
not only by us but also by MLAs and MPs 
of the ruling Congress and other parties. 
It has been stated in the statement:

“We have been informed that the 
U. P. Government have announced 
the following two major decisions 
conccrning the handloom industry: 
( l )to appoint an Enquiry Commis- 
ssion to look into the problems of 
the handloom industry and (ii) to 
set up a handloom financing and 
marketing corporation/4

When such things are done, we feel that 
the Government is trying to solve the 
problem by appointing a commission. 
The problem is acute. The weavers of 
the country, especially in the eastern districts 
of U.P. where the industry was thriving as 
a cottage industry are fighting for their
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existence. Again, in the matter of granting 
loans, they say:

“As regraus sanction of institutional 
finance for the development of the 
handloom industry, a scheme under 
which the Reserve Bank of India 
grants working capital to weavers* 
co-operatives, through the co-opera­
tive banks, is already in force. A 
committee consisting ot the represen­
tatives of the Reserve Bank of India, 
the State Bank of India and the- 
Secretary, All India Handloom 
Board, has also been formed to 
examine the matter and report as 
to how working capital finance 
could be provided to weavers’co­
operatives through State Bank of 
India, etc. Further action in the 
matter will be taken after the Com­
mittee has submitted its Report.”

The main problem is how to get yarn. 
About a lakh of weavers arc there and they 
arc sandwiched in between those committees. 
Is it a fact that a present fifty per 
cent of the yam is being distri­
buted by the U. P. Taxtile Corporation at 
Rs. 52. 1 speak subject to correction. 
Fifty per cent is being sold in the open 
market and it has been given to big sharks 
to sell at a price of Rs. 76/-. Why is it 
so? Why cannot the Government take 
action to see that the Textile Corporation 
or the Central level or the State level distri­
buted it at a reasonable price or why cannot 
the price be fixed in consultation with the 
handloom weavers’ cooperatives ? The 
U. P. Government estimtedthe requirements 
to be 11,000 bales but the hon. Minister thinks 
it to be inflated and he thinks that the Centre's 
estimate is 7,000 bales. He says that 50 
per cent of it had already been given. Is 
he aware that unless something is done imme­
diately to give relief to the weavers this indus­
try is not going to thrive but is going to die? 
If this industry dies, the eastern districts of 
U. P. will be facing a serious unemployment 
problem, and there is already unemploy­
ment problem, in the State. So, 
what are the immediate steps taken by the 
Government, and would they Jike to meet 
a delegation of the weavers who met the hon. 
Minister of Finance in Lucknow at the earliest 
opportunity to discuss this problem and
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appoint a committee with their represen­
tatives? It is no use appointing a Committee 
or Commission without consulting their 
representatives or including their represen­
tative*. The Secretary of the Handloom 
Board is there, but he is not a representative 
of the weavers. Would I like to know 
what short-term and longterm measures 
Government propose to take to check the 
situation, and whether they are going 
to invite a delegation of the 
weavers and discuss the entire matter with 
them before they take final action. In case 
this is not done, I am afraid they have decided 
to take action by the 15th April. As their 
entire existence is threatened, they have 
decidcd to do or die, and naturally it they 
launch a* struggle, it would not be in the 
interests of the State itself. So, to avert 
unrest among the weavers, to aveit their 
taking drastic action, may 1 know whether 
the Government is prepared to meet them 
and discuss the entire matter with them at the 
earliest opportunity ?

SHRI A. C. GEORGE : This subject was 
raised because there was a higher level of 
prices prevailing for the yams. In this 
context, the hon. Members may kindly 
recollect that two days back wc had a discus* 
sion regarding the cotton prices going 
down. It is quite natural that the price of 
cotton going down will have its reflection 
on the yarn prices also, and is visible from 
the figures. The prices are going down for 
yarn also. This whole problem arose, as 
I explained in the beginning, because last 
year we had a short crop, and the 
encouraging signs of the bigger crop this 
year are quite evident in the prices of yarn 
going down. Even then, as soon as signs 
of higher prices were visible last year, we 
took prompt measures.

A point was raised about the allocation, 
it was simply because we found that the 
demand was slightly inflated, we thought of 
going into the actuals, and it was found that 
we could have realistic estimates. Even in 
that case, the maximum allotment was made 
to the U.P. Textile Corporation. And 
now, since the yam price is going down, 
I do not think that there is an alarming 
situation prevailing. But I do agree with the 
Member that the plight of the weavers is a 
problem which has to belookedintofrora a 
larger angle. From the side of the Govern­

ment of India we are trying to give all possible 
financial help as well as marketing facilities. 
As I explained in the beginning, the export 
of handloom is going up at least by 20 per 
cent, and we are giving further incentives in 
all possible ways. As I explained in the 
beginning, the Committee which is going 
into the financial aspect of this is expected 
to submit its report by May, 1972. By that 
time we will be able to give the necessary 
financial assistance to the weavers from all 
possible angles.

SHRI S. M. BANERJEE : He has not 
answered my question whether it is a fact 
that the 50 per cent given to the open market 
is sold at a much higher rate, and whether 
they would meet a delegation of the 
weavers to discuss the matter exhaustively, 
so that trouble may be averted.

SHRI A.C. GEORGE: In such cases, 
wc welcome suggestions from anybody, 
from all representatives who are concerned 
with this particular thing.

sft wnxmw TFT: 3TSZTCT

3TT apfffap 
a fk  % sft^rsrrar f t *  

fa « fw  f  i ...........
(WTOW) ...........

SHRI S. M. BANERJEE: Unless this is 
immediately attended to, it will affect half 
of the State.

12.35 hrs.
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REVIEW OP THE WORKING OF THE NATIONAL 
PROJECTS CONSTRUCriON CORPORATION

THE MINISTER] OF IRRIGATION 
AND POWER (DR. K. L. RAO): I beg 
to lay on the Table a copy each of the 
following paper. (Hindi and English versions) 
under subjection (1) of section 19A of the 
Companies Act, 1956:

(1) Review by the Government on the 
working of the National Projects 
Construction Corporation Limited, 
New Delhi, for the year 1970-7J,


